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IN T H E  C E N T R A L  A D M I N I S T R T I V E  TRIBU N A L ,

L C U K N O W  BENCH, LUCKNOW.

O R I G I N A L  A P P L I C A T I O N  NO. 248/91 

this t h e  6th day of July, 2000

H o n ' b l e  M r . D.C. Verma, JM  

H o n ' b l e  Mr. A.K. Misra, AM

G a u t a m  B a s u  . . . . A p p l i c a n t

By A d v o c a t e :  N o n e

V e r s u s

U n i o n  of I n d i a  . . . . R e s p o n d e n t s

By A d v o c a t e ;  N o n e

O R D E R  (ORAL)

D.C. VERMA, M E M B E R  (J)

T h e  a p p l i c a n t  of this O.A. has c l a i m e d  

r e g u l a r i s a t i o n  o n  the p o s t  of L i g h t i n g  A s s i s t a n t  in 

D o o r d a r s h a n  w i t h  all c o n s e q u e n t i a l  b e n e f i t s .  T h e  

c a s e  w a s  e a r l i e r  h e a r d  by t h e  D i v i s i o n  B e n c h  on 

the p o i n t  w h e t h e r  this T r i b u n a l  has o r  has no 

j u r i s d i c t i o n  to e n t e r t a i n  th i s  p e t i t i o n  a n d  g r a n t  

t h e  relief. In t h e  s i m i l a r  cases, sa m e  p o i n t  was 

r a i s e d  in t h e  l ight of the d e c i s i o n  g i v e n  by t h e  

B a n g a l o r e  B e n c h  of this T r i b u n a l  in the c a s e  of B. 

A s h o k a  Vs. U n i o n  of I n dia r e p o r t e d  in 1992(2) AISLJ, 

C A T  p a g e  60. C o n s e q u e n t l y ,  the D i v i s i o n  B e n c h  v i d e  

its o r d e r  d a t e d  1 4 . 1 . 9 9  r e f e r r e d  t w o  q u e s t i o n s  for 

d e c i s i o n  of a l a r g e  bench. T h e  m a i n  p o i n t  for

d e c i s i o n  w a s  w h e t h e r  t h i s  T r i b u n a l  has no 

j u r i s d i c t i o n  to e n t e r t a i n  t h e  O.A. c l a i m i n g  for 

r e g u l a r i s a t i o n  u n d e r  O.M. d a t e d  9. 6 . 9 2  on the

s u b j e c t  of t h e  s c h e m e  for r e g u l a r i s a t i o n  of C a s u a l  

A r t i s t s  in D o o r d a r s h a n  as m o d i f i e d  by O.M. d a t e d  

17.3.94. A full b e n c h  of this T r i b u n a l  has d e c i d e d  

the i s s u e  v i d e  its o r d e r  d a t e d  6 . 1 . 2 0 0 0  in O.A. 

No. 2 9 7 / 9 5  a n d  h e l d  t h a t  t h i s  T r i b u n a l  has
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j u r i s d i c t i o n  to e n t e r t a i n  p e t i t i o n  of t h e  p e r s o n s  

c l a i m i n g  for jregularisation u n d e r  0-M. d a t e d  9.6.92 

as C a s u a l  A r t i s t s  in D o o r d a r s h a n .

In the p r e s e n t  case, the a p p l i c a n t  has 
■r

c l a i m e d  t h a t  he w»o a p p o i n t e d  as C a s u a l  

L i g h t i n g  A s s i s t a n t  in D o o r d a r s h a n  K e n d r a  o n  the 

b a s i s  of an i n t e r v i e w  in w h i c h  the a p p l i c a n t  w a s  

d e c l a r e d  succes s f u l .  T h e  a p p l i c a n t  has f i l l e d  up 

a c o n t r a c t  form. T h e  a p p o i n t m e n t  o r d e r  

( A n n e x u r e  1) d a t e d  2 6 . 8 . 9 9  w a s  i s s u e d  to  the 

ap p l i c a n t .  T h e  p o s t  of  L i g h t i n g  A s s i s t a n t  w a s  a 

r e g u l a r  p o s t  and p o s t  h a d  b e e n  a d v e r t i s e d  by 

r e s p o n d e n t  No. 3 i.e. D o o r d a r s h a n  K e n dra, L u c k n o w  

v i d e  a d v e r t i s e m e n t  d a t e d  3 . 7 . 1 9 8 9  (Copy A n n e x u r e  

3 to the O.A.). It is c l a i m e d  t h a t  t h e  a p p l i c a n t  

wa s  s e l e c t e d  a n d  a p p o i n t e d  o n  r e g u l a r  basis. 

S u b s e q u e n t l y ,  an s c h e m e  on t h e  s u b j e c t  of 

r e g u l a r i s a t i o n  of C a s u a l  A r t i s t s  w a s  i s s u e d  v i d e  

O.M. d a t e d  9.6.92.- F o r  c a l c u l a t i o n  o f  w o r k i n g  days, 

a s u b s e q u e n t  O.M. d a t e d  1 7 . 3 . 9 4  w a s  a l s o  issued. 

T h o s e  ca s u a l  a r t i s t s  w h o  a r e  e l i g i b l e  as p e r  

s c h e m e  i s s u e d  on  9.6.92, b e c a m e  e l i g i b l e  for 

r e g u l a r i s a t i o n  u n d e r  said scheme. T h e  c a s e  of- the 

a p p l i c a n t  has to  be  e x a m i n e d  as p e r  his w o r k i n g  

days. T h e  P r a s a r  B h a r t i  B r o a d c a s t i n g  C o r p o r a t i o n  of 

I n d i a  Act, 1990 h a s  c a m e  into e f f e c t  a f t e r  

n o t i f i c a t i o n  d a t e d  23.11.97. T h e  D o o r d a r s h a n  has 

c e a s e d  to  b e  a D e p a r t m e n t  of Govt, o f  I n d i a  and 

has co m e  w i t h i n  the p u r v i e w  of P r a s a r  B h a r t i  

B r o a d c a s t i n g  C o r p o r a t i o n  o f  I n d i a  Act, 1990.

3- T h e  a p p l i c a n t  of t h e  p r e s e n t  ca s e

c l a i m s  for r e g u l a r i s a t i o n  p r i o r  to  2 3 . 1 1 . 9 7  u n d e r  

the r e g u l a r i s a t i o n  s c h e m e  n o t i f i e d  u n d e r  O.M. d a t e d  

9.6.92. C o n s e q u e n t l y  it is for t h e  Govt, o f  I ndia 

t o  c o n s i d e r  w h e t h e r  t h e  a p p l i c a n t  w a s  o r  was 

n o t  e l i g i b l e  w i t h i n  t h e  sa i d  s c h e m e  at the 

r e l e v a n t  time.
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v i e w  of the above, t h e  O.A. is

d e c i d e d  w i t h  t h e  d i r e c t i o n  t o  the r e s p o n d e n t s  to

c o n s i d e r  t h e  c l a i m  of the a p p l i c a n t  for 

r e g u l a r i s a t i o n  as L i g h t i n g  A s s i s t a n t  as p e r  t h e  

r e g u l a r i s a t i o n  s c h e m e  d a t e d  9. 6 . 9 2  a f t e r  g r a n t i n g

such r e l a x a t i o n  as m a y  be p e r m i s s i b l e  u n d e r  the 

law. T h e  c a s e  of the a p p l i c a n t  shall b e  e x a m i n e d  

by the r e s p o n d e n t s  w i t h i n  a p e r i o d  of 3 m o n t h s  

f r o m  t h e  d a t e  o f  c o m m u n i c a t i o n  of  th i s  order. T h e  

d e c i s i o n  t h e r e o f  shall be c o m m u n i c a t e d  to  t h e

a p p l i c a n t  by the r e s p o n d e n t s .

O.A. s t a n d s  d e c i d e d  a c c o r d i n g l y  w i t h  no 

o r d e r  as to  costs.

A.M.

L ucknow: D a t e d  6.7 . 2 0 0 0  
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